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BEFORE THE IHON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELIT

Original application No.720/2024

News Item titled “Tawi Barrage & Riverfront Projects in Jammu destroying
river disaster” appearing in sandrp.in dated 11-05-2024

In the matter of : Response on behalf of Jammu Development
Authority in compliance to order dated 3-07-2024
passed in Original Application No. 720/2024
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BEFORE THE NHON’BLI; N‘A'I'I()NAI, GREENTRIBUNAL PRINCIPAL
BENCIH, NEW DEIITT

Original application No.,720/2024

NC\VS l'lcm llf,lcd “'l'm:vi Barrage & Riverfront Projects in Jammu destroying
river disaster” appearing in sandrp.in dated 11-05-2024

In the matter of ; Response on behalf of  Jammu  Development
Authority in compliance to order dated 3-07-2024
passed in Original Application No. 720/2024

MAY IT PLEASE YOUR LORDSHIPS:-

The respondent most respectfully submits as under:-

1)  That the Original Application No. 720/2024 was listed before the
Hon’ble Tribunal on 03-07-2024 and the Hon’ble Tribunal directed the
answering respondent authority to file response.

2)  That in compliance to Hon’ble Tribunal directions, the response of
Jammu Development Authority is submitted here under:-

a) The proposal for overall Development of Tawi River Front in
Jammu city on the pattern Sabarmati Riverfront in Gujarat was
approved in the 74" Meeting of the Board of Directors of JDA held
in June 2015 under the chairmanship of the then Hon’ble Dy Chief
Minister J&K State.

b) Thereafter the Comm/Secy to Govt. H&UDD vide No.
HUD/Plan/SDA/JDA/140/2014 Dt. 08/10/2015 conveyed the approval
of Hon’ble Dy CM/ Hon’ble Minister I/C H&UDD (Chairman JDA)
FOR engagement of M/S Sabarmati River Front Development
Corporation Limited (SRFDCL) Ahmedabad (an SPV of Ahmedabad
Municipal ~ Corporation) —as  project consultant  for overall
Implementation and Management Services for Tawi River Front
Development  Project  (TREDP) Jammu and accordingly MS
SRFDCL was appointed as consultant for the project.

c) A team of officers of SRFDCL visited Jammu w.e.f, 01-11-2015 to
03-11-2015 for site visit and Preliminary Survey of Tawi River and its
adjoining areas in connection with preparation of a Comprcht‘“Si"’e

DPR of Tawi River Front Development Project.
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d The matter wx s .
) atter was again placed before the BOD JDA in 79" Meeting

held on 17-11-2017 under the Chairmanship of the then Hon'ble Dy

CM J&K (Chairman JDA) and the following decision was taken:
The Board authorized the VC JDA in principle to seck funds
from HUDCO/other Financial Institutions /Banks on most
competitive rates by following a (ransparent bidding process.
However, before proceeding with the above it was decided
that the matter regarding availing of loan of the envisaged
quantum and the purpose needs to be discussed and finalized

by the Administrative Department in Consultation with the

Finance Department.

e) Under Phase 1, it was decided to take up the River Front Development
form 4™ Tawi Bridge d/s of barrage to Upstream of Sher-e-Kashmir
Bridge (3.5km length approximately on both the banks). A DPR of Rs.
396.25 Crores was prepared by the consultant and submitted to

Ministry of Water Resources, River Development and Ganga

Rejuvenation for Funding.
) Further Ministry of Water Resources, River Development and Ganga

Rejuvenation made observation to bifurcate the said DPR into

components Viz.
1. Bank Protection of Tawi in Jammu; and

2. Conservation of Tawi River in Jammu

Accordingly, the DPRs of the two components of pilot project 3.5
KMs were bifurcated by the Consultants M/s Sabarmati River Front
Development Corporation Ltd., Ahmedabad as per break up and status

given below: -

i, RIVER PROTECTION WORKS = Rs. 37573 Cr. unde
submission to National Institute of Iydrology Roorkee for model
study.

ii. RIVER CONSERVATION WORKS = RS 3196 Cr. unde

submission to Molil.

In the review meeting of H&UDD held under the chaiymanship of
Hon’ble Dy. Chief Minister, J&K held on 04.09.2017, directions Wete
issued for early submission of the bifurcated DI'Rs 1o the concertied

quarters for technical vetting (Model Study) or release of funds as the
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case may be. The DPR of Conservation was personally submitted by
Superintending Engineer JDA in MoEF, New Delhi and DPR of
Protection Works was submitted by to National Institute of | fydrology
(NIH), Roorkee for its technical vetting (Model Study) by Executive
Engineer JDA. The DPR stand vetted by NIH, Roorkee.

While deliberating on the phasing of the project, it was discussed that
the pilot project should be phased in such 2 manner so as to accrue
maximum developmental and economic benefits to the city. It was
further brought to the notice of the chair that for starting the work on
the mega project of Jammu Habitat Centre, providing protection
works which is a part of the DPR along the left bank of Tawi river in
the stretch downstream of Bikram Chowk Bridges covering Ware
House Nehru Market upto 4" Tawi Bridge is important and is to be
taken up in Phase 1. After detailed deliberation, it was directed to take
up the work of 1.5 KM. Length downstream of Bikram Chowk
Bridges in 1% instance. Further, directions were issued in the meeting
for early start of the work in the stretch after necessary tendering
procedure as per norms. The directions vide Minutes of Meeting No.
HUD/Plan/23/2017 were circulated by H&UDD of the meeting held
under the chairmanship of Hon’ble Chairman JDA on 04/09/2017 for
phasing out- the project initially as a pilot project on self financing
mode with cost recovery mechanism through commercial
development of the land likely to be reclaimed.

Further, in his review meeting of JDA works held on 09-01-2018, the
Financial Commissioner, H&UDD directed to expedite the work by
floating tenders.

In pursuance to the decision taken during the meeting held in the
office Chamber of Financial Commissioner H&UDD J&K, Civil
Secretariate, Jammu on 16-11-2018, Tender for the work was floated
by reducing the scope of work for the pilot project (left bank only)
vide E-NIT No. 06 of 2018-19 dated 21-11-2018 to the Estimated cost
of 64.095 Crores as per the suggestion of

the consultant M/S

SRFDCL vide their letter dated 15-11-2018 and  the bids were
evaluated by the Technical Consultant M/S AEC and M/S SRFDCL.

The file was placed before the State Level Contract Comumittee on 14-

01-2019 and 18-01-2019 for approval of the issue of the allotment of
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the pilot project of the IJI"mnk of Tawi to the L1 bidder, but the
decision could not be concluded in the meeting,

Thereafler, a meeting was held under the Chairmanship of Licutenant
Governor, UT of J&K reparding, the Smart City and Tawi River Front
Project followed by the meceting, held on the same day in the office
Chamber of Principal Sceretary to Government H&UDD J&K Civil
Sceretariate, Jammu 1o refirame the tender document as per JK SSR
2020 and go for IFresh tender.

Further a letter was written to Principal Sccretary to Government
H&UDD J&K vide No. JDA/VC/2021/2080-83 dated 18/02/2021 that
the tender floated vide E-NIT No. 06 of 2018-19 dated 21-1 1-2018
needs 1o be canceled first to proceed further in this matter.

As per the letter no. HUD/PLAN/02/2019/SP/11, the Chief Executive
Officer Jammu Smart City Limited Jammu was intimated to anchor
the Pilot Project for Development of Tawi River Front 1.5 KM on
both sides of river into the Jammu Smart City Ltd. and take up the
same for execution. The Jammu Smart City can suitably modify the
DPR.

All the details of the project stands handed over to the Jammu
Smart City Ltd. and at present the project is being executed by
the Jammu Smart City Ltd. (Vide letter  no.
HUD/PLAN/02/2019/SP/11, dated:- 22-04-2021. The copy of letter
No. HUD/PLAN/02/2019/SP/11, dated: - 22-04-2021 is enclosed and
marked as Annexure “1”.

An application in support of response is enclosed.

Answering R tent
Througly Counsel

Adarsh Sharma
Advocate

S
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rfront Projects in Jammu destroying
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IN THE MATTER OF: -

I Vivek Modi, age 56 years,

Litigation), Jammu Development Author

Affidavit in support of objections.

at present Director [and Management (o1C

ity, Jammu, do hereby solemnly

affirm and declare as under:-

1)
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That the contents of the accompanying response have been drawn

on my instructions and the same have

and drafted by my Counsel

been read over and explained to me.

That the contents of para | to ¥ of the response are true to

my personal knowledge received from the records which I believe to

be true and those of paras __ 4. to =  are true upon legal advice

received by me which I believe to be true.

That I solemnly swear/affirm that this affidavit is true, no part of this

false and nothing has been concealed.
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>ubje \)'-\dupnwnt ol hw.i Rh‘cr I'ront on the pu[ft.-rn of Sabarmati River in Gujarat
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Madam,

T reiemme 1o \hz, abom. nuwd sub]ec.:, lho Pmpmul rc;,zrdinf; the 'JW-'!DP”"‘-"“‘ of Tawf Kiver

s -j 3 1‘ muilf ll[ulmchlﬂlli}’ﬂ umml mm,,

.»,‘

eyelopotent Depariue nt i S

Hrodin Jammu Ciy o the: Pam:m of Ha'uqrmmi River. Front'in- Gujorst was discussed in the (eview

meating of Smart citiey hrﬂﬂ on! o 02, z(m undcr ihe' C]mlmmns}np of Hon'ble Lt. Governer, JEK. It
was degided that o revised DPR ‘shall' be goL fmmud and in phase-1, a limited section of the front wauld

be taken for execution ns-a: pilot. The VG, JDA: has acccrdfﬂgl}‘ l‘mmcd Uil il e
Iechr_ncaﬁy vened for an amount of R§. 41? 63 Cr. e

The Hon'hle Mﬁwr Jartimu fias scmraluly askr:d for consmuuon aF T::r- i Development
Awuhornity for River Tawi, The: mmlq,r hﬁg Been c\mmmﬂd and it h-!S been dt&flﬂ*‘ﬁ with the ZF,J’UV‘J of
the competent umham) that for ﬂu: pres:.m the pxl@t pmjcﬂ of‘ dwuopmcm of 1.5 Km, on River From
on both sides at an estimated cost of Rs. 75.00 Cr. mmay be unchored in the Jammu Smart City Lid. wiuch
is being stmngxh.:md in terms: of: mpncines By uubmmunb tz:-chmm! nmupou ¢r, consuliant et The
consttution of the wcpar'uc: “Tawi, l}w;.aopmem m'-'ﬂhnnh' at- lhus pmnt of time, il the River Frent
becomes operationn! may. not be T¢qu:mi. AF e

As repards, iumdm, for the pmgu.t" Jam um szm r:;w_. Ltd ts rcqt.'::.t 1o appropriaiy moedif

: i e ; w:hhle: by way of mienetization of land whi

the DPR fo ensure the zuncﬁzng~'fﬁr the pmj
would pecotne available as & rest lof !

In view if the abuve 1 am“d:rwed to mummﬁ: vau w uncho: the Pilot Project for Develepment
of Tawi River Front, 1.5 Kmon bmh 5.:dct. uf’ rwer mm e Jammu Snian City Lid. and take up the same
for execution, The Jammiu Smaﬂ City- can suitably medify the DPR 10 ensure that the funding for the
praject Is me ade peaiiable by v.a uf momnmtmn m 'lm'.d which would become available as 3 result of

River Front Developmient.

chx

&

Yours faithiully.
todt?
.ok 22
(MLL Pakehinwal) I
Dircswor (PRS)
Tousing & Urban Dev. Depit.

Copy 10 the:

yation. TSRO A P s B
1. VC, DA for favour 1[:’]::‘:{:;:;; Geeretpry to Hon'ble LG Tor intormation ol the Principal Secretany,
or
2. Private Secretary 10

1. Private Secretary to Prit

{0 Govi. I{.‘-.UUI)
information of the Princl

ipal Secrelory
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ipul Secretary 10 oyl THousing & Urban Developaent Depasinent ¢ '
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JAMMU DEVELOPMENT AUTHORITY

Office of the Exccutive Engincer Mega Project Division

Jammu
$eht fedededode ook
To
The Director Projects No. JDA/MP/ Div./ /60
Jammu Smart City Limited Datei- 7§D 9. 222

Subject: Request for Documents.
Ref: DP/Smart City /2021-22 /70 dated 18-0-2022

Sir,
In connection with the above quoted subject and reference, kindly find

enclosed the following documents for onward submission to Jammu Smart City
Limited.(Copies of documents handed over to Shruthi S. L.G. Fellow)

4) Detail Project Report (Hard Copy)
5) Feasibility Study Report (Hard Copy)
6) Project Drawings ( Soft Copy)

iy

Yours faithfully

Executive Engineer
Mega Projects Division JDA
Jammu.




